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w ere m ade about the misuse of pow er 
by some of the officials of the society 
during the election of a m em ber and 
lady m em ber of this House. In  p u r
suance or this allegation an Inquiry 
C om m ittee was instituted under the 
C hairm ansnip o f the D eputy Sedretary 
o f the M inistry M r. K. K . K han. 
E arlier the m atter was also referred 
to  in Rajya Sabha but till today we do 
not know the findings of the Com m ittee 
and w hether G overnm ent have taken 
any action against the officials who 
have been found guilty by the C om 
m ittee i‘' it be so. N aturally therefore 
we are entitled to know  about this 
in q u ii^ and I hope the hon. M inister 
will come out with details about it 
whc;n' he replies to the debate. W ith 
these words I conclude.

1 8 .0 6  HRS,

H A LF-A N -H O U R  D ISCUSSION

R e h . \ b i l i t a t i o n  o f : r e f u g e e s  f r o m

FORM ER E a s t  P a k i s t a n

M R. C H A IR M A N  : N ow , W e take 
up the H alf-an-hour discussion. Shri 
Sam ar G uha.

SH R I SAM A R G U H A  (C o n ta i) ; I 
d o  n ot know  w hether there is any 
recorded history in any p art o f the 
world o r at any tim e that the people 
w ho fought valiantly for their freedom  
with an im plicit faith in the leadership, 
ultim ately got a series o f shocks of 
betrayal by that leadership.

The m inorities o f East Bengal as 
also the other people of Bengal had 
been- to the dream land of their heaven 
but that heaven of freedom  was thrust 
OR them  at a calamitous cost. N ot 
only that, they were partitioned and 
were denuded of their historical nation- 
ship. Soon after the Partition, the 
officers opted out and then in 1950  in 
three m onths over 30 lakhs of refugees 
crossed the border. Then the N ehru- 
L iaqat Pact was airother betrayal. 
A nd. I do not know  w hether M r. 
K hadilkar v.'ill have the reputation of 
hatching another conspiracy against the 
rrefugees by somehow m anaging the
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liable Chief M inister and creating 
some illusion in him for the integra
tion of the people as if he has develop
ed certain vested interests of refugees 
and trying somehow how to drop 
the ‘refugee’ and ‘displaced p er
son. If it is done, I  war;« 
M r. K hadilkar. Y ou can have this 
conspiracy between yourself and (he 
Chief M inister o f your Party, between 
the Prim e M inister and the Chief 
M inister o f W est Bengal. But the 
people of East Bengal know how they 
have suffered, the people of the 
Assam, the people of Tripura, the 
people of the whole eastern India, 
how they have suffered as a result of 
the trem endous influx of refugees. This 
conspiracy of com pletely dropping the 
word ‘refugee’ and the ordinary word 
‘displaced person’ by creating im 
pression that the refugee prob'.ems 
have been solved and only m irginiH y 
or peripherally the residual problem s 
rem ain, then I w arn him  what a sort 
o f agitation he has seen in G ujarat, 
what, a sort of agitation he has seen 
in Bihar will be the result. If you 
try to do that co'pspiracy, then there 
will be a volcanic eruption— I warn 
you— in W est Bengal, in T ripura and 
also in a large part of Assam because 
they know  the problem s of refugees 
have not been settled.

W ith these words, 1 want to draw  
your attention as to how discrim inate
ly they have treated these E ast Bengal 
refugees aiTid the refugees from  West 
Pakistan. A ccording to G overnm ent 
figures, after 1960, 4 1 .7 7  lakh.>s re
fugees came. A fter 1971 there was an 
influx of about 9  lakhs. So total is 
5 0 .6 8  lakhs. In 1971 at the end of 
the K hulna and Jessore riots, another 
11 lakhs came. So tlie total is & 1 .6 8  
lakhs and there are many unregistered 
refugees like Shri B, K. D aschow dhury 
and others. So, the total figure will 
be about 65  la k h s. . .

SH R I B. K. D A SC H O W D H U R Y
(C ooch-B ihar) ; W hat about you ?

SHRI SAM A R G U H A  : I am also 
uw egistered. The total figure of refu 
gees from  W est Pakistan is  4 7  lakhs
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and for East Pakistan it is 65 lakhs. 
Without grudging the benefits which 
the Government have given to those 
betrayed people who have migrated 
from West Pakistan, I want to show 
what discriminative attitude you have 
taken about these former East Pakis- 
tani refugees. What have you given to 
the refugees from West Pakistan ? 
Straightway, from the transit camps,
they were sent to the Rehabilitation 
sites For one or two weeks they were 
in the relief camps. Straightway they 
were sent to the Rehabilitation site 
and thus the problem of their rehabili-
tation was directly solved. What
have you given to them ? 
You have given them land You have 
given West Pakistan refugees 70 lakhs 
acres of which 60 lakhsi acres arc 
from Punjab and Ha>ryana only and 
only 10 lakhs arc from other States 
and you have given 63 lakhs rural
houses to them. You have given these 
to them in Punjab and Haryana alone.
I can challenge you Regarding urban 
houses, industrial and other establish* 
ments, the figure is 2.18 lakhs. And, 
regarding Government-built colonies for 
the refugees, it is over two lakhs houses. 
And, about these urban houses and 
industrial establishments the compensa-
tion, it* the form of evacuee compen-
sation, has been undervalued as Rs. 100 
crores The Government-built colo-
nies for the refugees has been under-
valued as Rs 90 drores by which you 
have shown that you have given only 
Rs. 193 crores to the refugees from 
West Pakistan in exchange of the- 
properties they left in West Pakistan. 
Let me make the comparison, Sir. 
What you have done for West Pakistan 
for the relief and rehabilitation after 
1966. This is your figure, Rs. 206 
crores. For East Pakistan, Rs. 218 
crores. Why is it? In the case of 
refugees they are there for 5 years or 
10 years or 20 years or even 26 years. 
There are 1.10 lakhs of refugees rot-
ting in 22 Government camps outside 
West Bengal. For the relief purpose 
the expenditure is Rs. 130 lakhs. For 
their tetief of West Pakistan it is 
Rs. 70 crores and for East Pakistan 
Rs. 100 crores. For rehabilitation pur-
poses you have spent for West Pakistan

Rs. 130 crores and for East Pakistan 
Rs. 118 crores. The total expenditure, 
if it is counted, according to the figure 
of compensation for properties comes 
to Rs. 355 crores and relief and reha* 
bilitation Rs. 206 crores. The total 
is Rs. 561 crores. You have spent 
fctir rehabilitation purpose alone Rs. 491 
crores. And, Sir, the total expendi-
ture you have incurred so far for East 
Pakistan refugees for relief is Rs. 100 
crores; for rehabilitation Rs. 118 crores; 
total R9. 218 crores, because the 
compensation is ‘zero* or nil. It is 
a big zero, you have not given them 
any compensation for the property 
they have left.

Sir, the rough, or the approximate 
calculation ot per-head expenditure 
made for West Pakistan refugees is 
Rs 1,192 for the rehabilitation pur-
pose. This is the total expenditure. 1 
have taken your own data. It is your 
own 1966 data. The total expendi-
ture per head is Rs. 1,192, for rehabi-
litation, Rs. 1,035. The per head ex-
penditure for East Pakistan Refugees 
total is Rs. 335 and for rehabilitation 
the per head expenditure is only 
Rs. 181. This is the calculation from 
your figure. This is what you have 
given in this book, a 1966 Government 
publication.

Therefore, Sir, if I say that the 
Government undertook a discrimina-
tive attitude in regard to rehabilitation 
of the East Pakistan refugees, am I un-
justified ?

It is wholly unjustified. Your cal-
culation is the base of my calculation*

I would now draw your attention to 
the Nehru-Liakuat Pact. It was made 
obviously with a view to seeing that 
the refugees to East Pakistan and the 
Indian refugees to Former East 
Pakistan are entitled to sell, exchange 
ot dispose of their property. What 
was done by Pandit Nehru ? He 
thought that thousands or lakhs of 
refugees will go back to their mother-
land later op if this was provided for 
«k the Pact The result of it was this 
that instead of the refugees going back
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to theft- motherland, they came more 
and more in number to India, but in 
vain; these Refugees who went from 
'West Bengal to Bihar and East Pakis-
tan also came back. They were all 
entitled to sell, exchange or dispose 
of their properties freely in West 
Bengal, Assam and Tripura. But, what 
happened to East Pakistan refugees ? 
They were only the owners of 90% of 
the industrial production units of for-
mer East Pakistan. 60 to 70% of 
them were engaged in trade; I should 
say that about 75% of them alone 
were engaged is* commerce. What 
happened to the balance of refugees, 
that is, 25% of refugees? After the 
Nehru-Liaquat Pact, all the properties 
were forcibly occupied, requisitioned 
and then, after 1965 war, those pro-
perties were declared as enemy pro-
perties. Not only that. Though they 
were given the freedom to sell, 
exchange or dispose of the property, 
nothing of that kind took place. The 
minorities were only allowed to go to 
Bast Pakistan but there (never arose 
tile question of selling, exchanging or 
disposing of the property. After 1965 
■war, aH these properties were declared 
as enemy properties. Therefore, I say, 
this Nehru-Liaquat Pact was, of couirse, 
another betrayal of all the future East 
Pakistan minorities. After 1965, the 
Government decided that the properties 
left out in East and West Pakistan 
might be declared as enemy property. 
For that, the Government decided to 
give an ex-gratia payment upto the 
extent of 25% of the properties left 
by them either in Bast Pakistan or in 
West Pakistan.

Sir, you will be astonished to know 
that 101.40 crores of ex»gratia  pay-
ment alone was givenr to the refugees 
from East Pakistan while Rs. 1.10 
crores was given to the refugees from 
West Pakistan. All the properties were 
lost and nothing was left in West 
Pakistan* F do not know how they 
got Rs. 1.10 chores.

Only this morning I asked a ques-
tion from the Industrial Development 
Minister with regard U> the Gaflesh 
Flour Mate in Delhi. But, that has
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nothing to do with this at all. After 
1965 war, all their properties were 
mmtfeitpd. They got compensation 
for the evacuee properties, even that 
they got by producing various spurious 
documents. They got Rs. 27 lakhs 
as ex-gratia compensation from the 
Government. I have given many exa-
mples. I can give you the names 
as well. About 32 persons got Rs. 101 
lakhs from Bangalore, Calcutta and 
other places. They have nothing to 
do with the refugees from East Pakis-
tan. By various spurious documents, 
they got Rs. 1.10 crores as an ex- 
gratia payment for the properties left 
in East Pakistan About Rs. 1 40 
crores only was given as ex-gratia 
payment. This is a matter of shame.

Sir, I have done a little bit of cal-
culation with regard to the ex-gratia 
payment that has been made to these 
80 persons. Of course, I do not want 
to bring in the linguistic discrimination 
here. Those who went to former East 
Pakistan are the persons who went 
outside West Bengal and it is they who 
got 80% of the ex-gratia compensation 
from Government and not these real 
g&luine evacuees—the migrants. The 
people who went to Bombay they all 
came from Silchar or West Bengal. 
They got 50% compensation. Not 
only that. But, no publicity was 
given at all with regard to that in the 
West Bengal paper. As a result, 6,000 
applications were there asking for the 
ex-gratia 'Compensation whereas 65 lakhs 
of refugees from East Pakistan are 
really entitled to get such an ex-gratia 
compensation. Sir, then all the officers 
from East Pakistan have been opted 
out Could you not find a few officers 
from East Pakistan who could be
incharge of ex gratia compensation 
office. So, that is another conspiracy.

You can convince Mr. Sidartha 
Shankar Ray, your yes-man, that the 
word Yefugee’ has become some con-
notation of vested interests. But do
you understand its implication ? If the 
word ‘refugees’ is dropped and the 
problems of the refugees are taken to 
be finally solved what will happen to 
their right* which have still to be



377 RekatHUatiM of CHAITRA 6, 1896 (SAKA) East M . Refugees 378
(BAH Dis.)

negotiated With Bangladesh and Pakis-
tan government stout the evacuee 
property ? What will happen to the 
demand fat ex̂ gratia compensation ? 
This is again a copapirftcy. If Shri 
Sidhartha Shankar Ray has agreed to 
the pfoposal made by the Centre he 
has acted foolishly. It will soon re-
coil On him. So, I want to know cate-
gorically what is your policy?

Secondly, about the Rs. 150 crore 
Master Plan prepared by West Bengal 
Government. Whether you are going 
to accept it. The refugee problem has 
been created by the decision of the 
(national leaders. It is a national com-
mitment to the refugees. If it is go, 
it is the national responsibility and not 
the responsibility of the State. There-
fore, to implement o!r execute this 
Rs. 150 crore Master Plan for reha-
bilitation of the refugees of West Ben-
gal should be the responsibility of the 
Central Government «nd not of the 
State Government. You can do it in 
cooperation with the West Bengal Gov-
ernment but should not be left as a 
charge exclusively fô r the West Bengal 
Government. That will be another 
betrayal. Further, I want to know
there are still 1.10 lakh refugees in
22 camps outside West Bengal. These 
people have been reduced to biological 
animals after remaining in the camps 
for over 25 to 26 yeah*. Why don't 
you take concrete steps to settle them ? 
May I know what is the rehabilitation 
programme for them ? Ap inter-
departmental team was sent to Anda-
mans as far back as 1967. Such
an high-powered committee was never 
formed for any othet problem. All 
the important Secretaries of the Gov-
ernment composed that ,inter-depart- 
mental team. That inter-departmen-
tal team prepared a note which
was accepted by the Government, indi-
cating that by 1970, seventy-five 
thousand refugees will be settled in 
Andamans and by 1972 one lakh and 
fifty thousand refugees will be settled 
in Andamans. Peopde want to go to 
Andamans but the Government is com-
pletely silent. They aire side-tracking 
and refusing the request or demand of 
the refugees. I wteat to kftow from

Government whether they are going to 
send them to the Andamans, and it so, 
how, when and whet way they are 
going to do it. I submit that thev 
will have to do it.

It has been said that the retugees 
desert the rehabilitation camps. Certain 
ly they will do it because there is no 
scope for their economic rehabilitation 
in those camps. If you settle them 
anywhere and everywhere you like, 
this is what will happen. Some re-
fugees have been sent to Terai; they 
have not come back; those who are in 
the Naini Tal area have not come back. 
Those in the Dandakaranya area do 
not come back. Those who have been 
sent to the Andamans do not come 
back It you give them facilities at a 
proper place for their prope»r economic 
rehabilitation, they will not come back 
But if on the other hand you throw 
them m a desert on in a sandy land 
or anywhere and everywhere, and give 
money to the State Government for 
their rehabilitation, what will happen 
is that the State Government would 
only squander away all the money, and 
these refugees will get just a cost and 
nothing for their economic rehabilita-
tion, and naturally they will desert 
the camps and come away. Therefore, 
1 would like to know from Government 
what their actual scheme for the eco-
nomic rehabilitation of these refugees 
who are still in these 22 camps is.

I want to know why the Ministry of 
Commerce should haw to deal with 
the problems of ex-gratta compensation 
to the evacuees. It is the problem of 
the Rehabilitation Department. I would 
request the Rehabilitation Minister to 
ask the Government that that charge 
should be transferred to the Depart-
ment of Rehabilitation, because it is 
tb<» problem of the Rehabilitation 
Ministry They are giving ex -gratia 
«ompensation for the properties which 
the refugees had left either in West 
Pakistan or in former East Pakistan. 
I want that the hon. Minister should 
ask the Government that that depart* 
ment should be transferred under his 
charge. The Department of Rehabi-
litation should immediately open an 
office in Calcutta, with a branch at
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Agartala and another at Gauhati and 
also issue a fresh announcement invit-
ing fresh applications for having ex- 
gratia compensation for the enemy 
properties which have been declared as 
enemy properties or properties of the 
evacuees who have left

By 31st March, the tenure of the 
review committee is going to come to 
an end. 1 would like to know what is 
going to be done in regard to that 
committee. Arc Government going to 
think that the residuary problem of the 
refugees has been finally settled? If 
on the assumption they wind up that 
review committee, then they are realy 
up for that conspiracy. Otherwise, it 
is necessary that that committee should 
be reconstituted, because only one 
Member of Parliament is there as a 
member. Let him reconstitute that 
committee, and call it a refugee com-
mittee or a refugee welfare committee 
or whatever he likes so that the 
problems of rehabilitation of the 
refugees in the different camps and in 
West Bengal proper and in Tripura and 
Assam can be looked after, can be 
reviwed and the various plans and pro-
grammes can be properly evaluated and 
assessed with a view to seeing how they 
are executed.

1 would conclude with just one more 
sentance. These betrayed people have 
done a revolution. The two revohi- 
tiogoary centres wefre at Dacca. Bande 
Mo*aram became the national anthem 
by the sacrifice of the people at Bansal. 
Every jail in former East Bengal is 
hallowed by the memory of these 
martyrs Therefore, I submit that these 
people have been betrayed. But 1 
would request Government not to 
betray the future generation of the 
refugees. That is my humble sub-
mission to them. If they try to do it, 
it will recoil and we shall also not sit 
idle.

MR CHAIRMAN • Pour Members 
have received priority in the ballot for 
asking questions.
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•SHRI S. A. MURUGANANTHAM 
(Ttrunelveli) : Mr. Chairman,
Sir, our country has been beset
with the problem of refugee re-
habilitation from the year of 
Independence, i.e. 1947. After parti-
tion, 58 lakhs of refugees poured into 
our country from former East Pakistan. 
The Central Government gave a solemn 
commitment of rehabilitation the entire 
lot of refugees. But, so far only 12 
lakhs or (refugees have been rehabi-
litated and 46 lakhs of people are still 
awaiting resettlement. Now, the
Central Government are determined to 
get nd of their solemn commitment. 
They now want to shove this responsi-
bility on the State Government. I 
would like to know when the master- 
plan prepaied by the State Government 
for rehabilitating these refugees and for 
giving them employment opportunities 
was submitted to the Central Govern-
ment and what action has been taken 
by the Central Government for imple- 
‘mentating this master-plan.

I would like to know from the hon. 
Minister what is going to be the fate 
of the Review Committee appointed to 
assess the impact of rehabilitation pro-
grammes. I want to know whether this 
Review Committee will be allowed to 
survive or will be extinguished after its 
term.

I want to relate how the Central 
Government have been discriminating 
among the refugees from West Pakistan 
and those from former East Pakistan. 
For lakhs of refugees from West Paki-
stan, besides paying compensation, free 
houses were given in Old Rajinder 
Nagar in Delhi. But in the case of 
refugees from East Pakistan settled in 
Chittaranjan Colony in Delhi, a sum of 
Rs. 30 per sq. ft. was charged. I charge 
that the Government have practised 
discrimination in rehabilitating the East 
Pakistan refugees. I demand that the 
Government should refund all the 
money collected from the East Pakistan 
refugees settled in Chitaranjan colony 
and they should be given free houses, 
as had been done in the case of West 
Pakistan refugees. *

•The original speech was ddivwed in
Tamil.
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According to the terms of latest 
shimavo Bandaramaika—Indira Gandhi 
Agreement* by the end of 1979,
5.25.000 people of Indian origin living 
in Sri Lanka should be repatriated, a 
majority of whom are Tamil-speaking. 
The Tamil Nadu Government is 
already faced with the problem 
of rehabilitating 1,06,708 repatriates 
from Burma and 61,038 repatriates 
from Sri Lanka. I want to say that 
the Centre should not repeat in regard 
to Tamil Nydu what they arc trying to 
do m West Bengal, upon whose 
shoulders the Central Government are 
trying to impose the buidcn of rehabi-
litating lakhs of refugees. I would like 
to know the hon. Minister what plan 
he has drawn up for rehabilitating
5.25.000 repatriates from Sri Lanka.

ftp*
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SHRI B K D ASCHOWDH U R V 
(Cooch-Bchar) Sir, the prooiun 
is very clear, and we have discussed in 
this august House umpteen times the 
sad plight of the rcl ugees particularly 
from the lormer Last Pakistan which 
is now Bangladesh The disparities 
have been clearly shown by the hon 
speakers before me Apart from these 
70 iakh acres ot agricultural land, 6£ 
lakh acres of other village areas, home-
stead lands, and more than two lakh 
rural villages, some shops in the rural 
areas and also 2,21,000 Government- 
built properties, all the properties, 
what ever the West Pakistan displaced 
persons have had, they have been 
given the benefit of these things to be 
enjoyed here in India, their pension 
money, their deposits, their cash valu 
ables, their contractors’ agreements, 
tbeir service benefits More than two 
lakhs of these West Pakistan displaced 
persons have been given jobs under the 
Government undertakings and Govern 
ment offices In the case of East 
Pakistan displaced persons, it is hardly 
322 Mark out this difference.

The baste question here, on which 
this discussion has been raised— though 
it has been given a bigger spectrum—is 
about the camp refugees I shall be
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very brief and short. Even in the case 
ot the camp refugees, in reply to this 
Unstaried Question No 2372, the boo. 
Minister has replied that in Assam 
there arc seven capnps You kindly 
refer to your own replies You have 
said that the total number of persons is 
5,311 and the number of families is 
1 H 9

m today’s Patriot, there is a big 
import It says — “Assam Govern-
ment today close the Rehabilitation 
Department' What does the Govern-
ment ot Assam say? 1 quote from the 
Pat not—from its front page

1 here are still about 3,500 refugee 
families in six camps m Assam, three 
in Ooaipara, two in Cachar and one 
in kamrup lhey ait now getting 
only cash doles, varying between Rs 
40 and Rs 75 according to the family 
si/e—
Not even per head It u» accoiding 

to f imily size I hen 1 quote further

Ihe State had prepared schemes 
foi rehabilitation and submitted 
them to the Centre for approval and 
financial sanctions in many cases, 
but up till now nothing has been 
done by the Centre”

Now, according to this report, the 
Assam Govern memt is closing down 
the Rehabilitation Department So 
also will be the case with regard to 
Meghalaya, Tripura, Rihar and many 
others

SHRI SAMAR GUHA Under a 
dirtct vc from the Centre

SHRI B K DASCHOWDHURY 
lh i disparity is this.

Here, the Minister say in his reply 
that there are 1,339 families. But the 
Assam Government’s spokesman says- 
thc Minister of Rehabilitation of the 
Government of Assam— there are 3,500 
families 1 do not know which, one »  
(  orrect and how this sort eft figures are 
coming up

In brief, 1 would mention. Even on 
the 7th March last, there waa another 
question about the number of dttyteed
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persons from Bast Pakistan in different 
parts of the Andaman and Nicobar 
Islands. In Little Andamans, the 
former East Pakistan refugees—324 
families Great Nicobar, ex-service-
men 100 families; Katchal Island 
repatriates from Sri Lanka and Burma- 
fhere are two families, etc. Coming to 
fhe question of Little Andaman and 
also the main island; there are, but they 
are not mentioned That have said 
that it is 325 only on the 7th March 
last.

I have a paper here distributed to me 
as a Member of the Consultative Com-
mittee for the Ministry of Rehabilita-
tion on the 6th October, 1973 There, 
it has been said : “Migrants from the 
former East Pakistan in the Andaman 
and Nicobar Islands, 560 families.” 
Kindlv consult your own papers

SHRI SAMAR GUHA : I warn you, 
this Consultative Committee for the 
Rehabilitation Ministry is going to be 
wound up again bv the Centre.

MR CHAIRMAN : Please continue

SHRT B K DASCHOWDHURY: 
*60 families. What sort of figure the 
hon. Minister has given before us? 
Here, it has been said that it is 324 
including 126 inducted in September, 
1973. This is the treatment meted out 
to them. This can be seen from the 
papers submitted by the MSnister of 
Rehabilitation. There is difference in 
the treatment meted out to displaced 
persons from former East Pakistan, 
ex-servicemen, repatriates from Burma 
j'p<1 Sri I,anka. Land: Families re-
settled in agriculture 5 acres, for ex. 
serivcemcn-10 acres, for repatriates 
from Sri Lanka employment for two 
oer familv and for mazdoors and 
others. Homestead land : One-third
acre for East Pakistan refugees and 
on* acre for ex-servicemen. I am 
making a substantial point.

MR. CHAIRMAN: Mr. Daschowdh- 
urv, vou are entitled to ask only one 
ouest?on.

SHRI B. K. DASCHOWDHURY: 
Maintenance assistance for Bast Paki-

stan refugees only cash doles, at the 
rate. . . .

MR CHAIRMAN : You are entitled
o ask only one question. I have given 
ôu sufficient latitude

SHRI B. K. DAS CHOWDHURY: 
It is not a convention. I am taking a 
little time. This is very interesting. 
Maintenance assistance, only cash at 
the rate approved by this Ministry for 
six months. For ex-serivcemen. 
Rs 1800 in the fiTst year, Rs. 1350 ia 
the second year and Rs. 900 in the 
third year. Maintenance assistance 
after the stipulated period of six 
months, for East Pakistan refugees 
50c/r of the date enunciated above that 
is, cash dole varying between Rs. 75. 
This is applicable in the case of Assam 
-md several other places This is 50%. 
For their housing, Rs. 2000 loan, 
plough animals etc. Rs. 800 loan. 
For cx servicemen, all other assistance 
grants etc. lump-sum Rs 5000 and for 
their buildings extra Rs. 2500.

I have not come across any such dis-
parity between man and man. By all 
forms, norms and standards, they are 
also Indian citizens. I would ask the 
Minister, are these East Pakistan 
refugees not real human beings? Are 
they really being humanly treated? I 
would ask the hon. Minister to touch 
his heart and have a sort of heart- 
searching, as to what he has been 
doing. We have the greatest expert* 
ences. Sir, India has been witnessing, 
in the past, the problem of refugees 
which is so gigantic, for which there is 
no comparison in any other1 part of 
the world. Even in the case of Bangla-
desh refugees, with a determined will 
of the Government that would have 
been settled. In the case of displaced 
persons from West Pakistan with a 
determined will of the Government it 
has been successfully settled. Hats 
off to this Government, j  find in the 
jaoers that in the case of settlement 
and rehabilitation in Chhamb area, 
they have a separate authority. Un-
fortunately. in the case of displaced 
persons from East Pakistan, they have 
not done anything. I do not say that 
they have not the capability to do this
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They have that capability. But, they 
have not the m ind to do that. A s a 
m a tte r of fact, Sir, if anything is to be 
said about this M inistry, in relation to 
rehabilitation of displaced persons from  
form er East Pakistan, it is a betrayal 
fo r which there is no com parison in the 
world. It is absolutely a flop, a freak 
and a flippant. 1 have no grudg j 
against the M inister personally, but, 
such a flop, freak and flippant M inistry 
i have not seen ever. L et the hon. 
M inister reply. A rc they no t real 
hum an beings? Does he not consider 
them as Indian citizens owing allegiance 
to  the Indian  C onstitution? If  that 
be so, why there is this double standard? 
It is the M inistry for diouble-standards.

M y hon. friend says, w hat is the 
m eaning o f this rehabilitation , if you 
do no t have p roper scope fo r settlem ent 
in term s of land and others, in the 
district o f C h am p ara i, from  which h? 
com es-senior M em ber, Shri B ibhuti 
M ishra. I can give this intre-p.retatio i 
to the hon. M inister. The rehabilitation  
of displaced persons from  E ast P ak i
stan, m eans to this M inistry, a coercion, 
m eans destruction of their lives and 
p roperty  and everything else. I t is 
this which is being perpetra ted  by this 
M inistry of R ehabilitation at the Centre 
and the posterity  will not forgive. It 
will recoil on the heads o f this M inistry, 
w hether M r K hadilkar is the M inister 
today or som ebody else tom orrow , it 
will recoil and the tim e is coming.

SH R I D IN E N  B H A T T A C H A R Y Y A  
(S ira m p o re) : Sir, 1 do not w ant
tiD repeat the points m entioned by the 
earlier speakers. T he m inister will 
adm it tha t througout there has been 
discrim ination betw een the W est Paki
stan refugees and East Pakistan refu 
gees. It is a sorry state o f affairs that 
after 27 years. G overnm ent has come 
to the conclusion th a t the w ord ‘refu 
gee’ should wiped out from the official 
d ocum oit. w ant to know w hether it 
is a fact o r not tha t from  the Centre 
you have instructed the State G overn  ,'f 
ments, specially the G overnm ents o l J |  
W est Bengal, Assam and T ripu ra , toffl 
wind up the rehabilitation departm ent.j®

A bout Assam , som e facts have come 
out today in the papers tha t officers 
have already been served w ith notices 
t:iat their services will no longer be 
required, because the rehabilitation de
partm ent is going to be w ound up. T he 
sam e is the situation in W est Bengal. 
An attem pt is being m ade by the W est 
Bengal G overnm ent to shift the thous
ands of em ployees w orking in the re
habilitation departm ent to o ther depart
m ents o r retrench them . This is being 
under the instructions of the Central 
G overnm ent. T he sam e Congress G ov
ernm ent is there at the C entre and in 
the States and the C hief M inister of 
W est Bengal has no guts to go against 
the C entre’s instructions.

Shri Bhibhuti M ishra said  tha t you 
should rehabilitate the refugees econo
mically, e ither by giving them em ploy
m ent or by giving them the real right 
over the land. It is no use giving them  
some land w here there cannot be any 
cultivation because they are not being 
given any resources for cultivation. 
!t has been said tha t only 21,300— I
do not know' w hether they are fam ili
es Or individuals— cam p refugees ou t
side W est Bengal are going to  be re
settled in the fifth plan. Is this the
total num ber of refugees to be reset
tled ? I know  even in M ana cam p and
outside the cam p so m any refugees are
still to be resettled. T hey are not be
ing treated as refugees because either
they have lost the requisite papers or
could not procure the papers by bribing
the officials on the border.

M y question is w hether you  are going 
to wind up the rehabilitation  d epa rt
m ent in the Centre and in the eastern 
States of W est Bengal, Assam  and  
T ripu ra . If not, how could the Assam  
G overnm ent issue such an o rder to the 
R ehabilftat'on D epartm en t thiat they 
are going to wind it up and the officers 
will be either retrenched or transferred  
to o ther States ? T hen, I w ould like to 
k"Ow the total num ber o f fam ilies, 
which are called cam p refugees outside 
W est Bengal, which require resettlem ent. 

hTs it not a fact tha t there are thousands 
[inri thousands who are in need of re- 
^habilitation within a reasonable period
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of time ? Is it not a fact that so far as 
the rehabilitation of refugees is concern-
ed the East Pakistan refugees are dis-
criminated against, even as compared 
with West Pakistan, Ceylon or Burma 
refugees ? The hon. Minister must 
make clear all these points in his reply.

THE MINISTER OF SUPPLY AND 
REHABILITATION (SHRI R. K. 
KHADILKAR) : Mr. Chairman, you 
might recall that on the last occasion, 
when the Ix>k Sabha had a half an hour 
discussion, this ground was covered. I 
would like to remind the hon. Member 
that in the notice itself he has stated 
that he wants to raise the discussion on
the following points---- ( interruptions)
(1) The reasons for the delay in reha-
bilitation; (2) the recommendations of 
the high-power committee for the re-
settlement in Andamans; and (3) the 
responsibility entrusted to the West 
Bengal Government on this question. 
These are the three points on which the 
hon. Member was permitted to raise 
this discussion, soon after the last de-
bate. .. .  ( interruptions). While I do not 
want to shirk the responsibility of reply-
ing to the other points, the hon. Mem-
bers must remember that under the 
rules when they raise a debate, or a half 
an hour discussion, it should be confin-
ed to certain points and the same 
grounds need not be covered.

t o
% $ *rr$ 3RTTt', 11

SHRI R. K. KHADILKAR: Even
then I am prepared to give a brief re-
ply to the other points which, to my 
mind, are quite outside the scope of the 
present discussion of the half an hour 
discussion which was permitted by the 
Speaker.

There was the highly emotionally sur-
charged speech of my'hon. friend, Shri 
Guha.

SHRI SAMAR G U H A: Sir, on a 
point of order. It has become almost 
a convention that, although a half an 
hour discussion is asked for on the basis 
of wanting some clarifications, ultimate-
ly ;the discussion expands. I hop© the 
Minister will deal \yitb those points.

MR. CHAIRMAN : He has already 
prom’scd that he will reply to ail the 
queries, as far as practicable.

SHRI R. K. KHADILKAR : The
hon. Member has raised a debate on the 
entire issue of the East Pakistan dis-
placed nersons and he made a compari-
son. My hon. friend from Bihar refer- 
•'•ed to the Bihari refugees.

Here I would like to pay my compli-
ment to my hon. friend. Shri Guha. I 
know him very well. When he is out-
side the House, he is a sweet and câ m 
person, and I like him. But once he is 
on his legs, it is extremely difficult: he 
knows his weakness. He was a profes-
sor. Usually, professors arc very staid 
tvpes of people. ..

MR. CHAIRMAN : I am sure, you 
still like him in the House.

SHRI R. K. KHADILKAR : I would 
say only one thing. I do recognise that 
Partition was a great tragedy. Of all 
the people, Bengalee people, particular-
ly suffered the most. Admitting all 
these things, they should not draw com-
parisons and charge the Government 
with any sort of discrimination. There is 
no question of discrimination at all. The 
Central Government is always extreme- 
Iv conscious about their responsibility 
towards the refugees because, we feel, 
their suffering is due to certain political 
events in the past. We have taken the 
full responsibility, whether in the cast 
or in the west. But in the west, because 
of certain happenings, their problems 
were settled. But in the east they are 
still continuing. Let us objectively ap-
ply our mind to this problem. With all 
our efforts to settle the problem, we are 
still having on hand certain refugees 
outside West Bengal.

So far as West Bengal is concerned, 
it would be wrong on his part to say that 
Shri Sidhartha Shankar Ray is a yes- 
man. I have discussed this problem 
with the Refugee Minister in West Ben-
gal as welt as with Shri Sidhartha Shan-
kar Ray. He is so much concerned 
with it. He wants to see that there is 
a , sense of bc’onging in every refugee 
family- He has presented the Maste?
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Plan and he wants a sort of Plan to 
settle the problem oncc and for all 
Therefore, it is not a question of the 
Central Government absolving itself of 
the responsibility

As 1 said on the last occasion, their 
Plan is of Rs. 1*0 crores Now, we 
have made a provision for Fast Pakis-
tan displaced persons to the tune of 
Rs 6 crores We have given tit’cs to 
land: we have written off the loans 1 
may tell the hon. Members that they 
should not try to politicalise the issue 
I want to treat it basically as a human 
problem___

SHRI B K DASTHOWDHURY *
Just a clarification

SHRT R K KHADT1KAR I am 
not yielding

SHRI B K DASCHOWDHURY*
The Minister has said that loans have 
been written off I want to know whe-
ther all the small loans have been writ-
ten off or they arc condit'onally written 
off Let him clarifv that

SHRI R K KHADILKAR • So. 
there is no question of discri-
mination I totally reject even
that suggestion Secondly, so far 
as West Bengal Government lead bv 
Shri SSdhartha Shankar R'«v is concern-
ed, whe i they came and discussed the 
problem, they had the best d( intentions 
in the sense that they wanted to see that 
the refugee problem is settled once and 
for all, let us make a surpremc effort to 
settle them and give them a sense of be-
longing to the land itself and, under the 
new development schemcs, find some 
way to sett’e the problem

They have taken the responsibility in 
consultation with the Central Govern-
ment and in consultation with the Plan-
ning Commission I do not imagine 
for a moment, whatever has been decid-
ed about eiving help in the broad deve 
lonment Plan of West Bengal, that that 
will not be done

As regards the question of compensa-
tion, the Nehru-IJaqat Ali Pact* he 
knows the position. When East Pakis-
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tan was liberated, he was literally danc* 
ing in the House. 1 have seen it with 
my own eyes. I was holding the charge 
of refugees then. At that time he never 
thought that the present Government in 
Bangladesh would be the successor Gov-
ernment of the old Government. So, 
Nchru-Liaqat Ali pact, so far as the 
present Bangladesh Government is con-
cerned, is not binding on them He must 
remember that All these issues must 
be kept in view

19 HKS.

SHRI B K DASCHOWDHURY : 
On a point of order The main forcc 
of the arugment is not to demand any 
compensation from the present Bangla-
desh Government The mam conten-
tion is that East Pakistan refugees did 
not get any compensation, their ease 
is still to be considered: the mattet
should not be wound up That is the
main contention But the horn Minis-
ter is giving a different story

MR CHAIRMAN • Please sit down 
There is no point of order

SHRI SAMAR GUHA : I carefully 
avoided usinp that sort of ex-
pression I only used the ex-
pression that their right to com-
pensation for the properties left 
behind remains On how this right 
will be fulfilled, for abvious political 
reaslons I kept* silent. Therefore, do 
not discuss this matter A  time will 
come when this may have to be solv-
ed, when we may have to evolve a 
process.

SHRT R K KHADILKAR : I have 
not referred to compensation. I have 
referred to the Nehiru-Liaqat Ali Pact, 
the implications of it, where the entire 
issue could have been settled like West 
Pakistan But unfortunately it could 
not be I do not want to say anythin* 
iust now about the compensation pari 
because it will perhaps create further 
difficulties

Now T would like to say something 
about Bihar He is right in saying 
that, in Bihar, we have a number of 
(refugees. They have settled down. Wc 
have advanced them loaas, and so
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is under active consideration; it will 
be conferred soon. So far as other 
facilities are concerned, he should not 
feel that we have absolved ourselves 
of our responsibility. The only thing 
is that wc operate through Bihair Gov-
ernment

Whatever difficulties he has pointed 
out regarding school, drinking water, 
well and so on. I will see what is being 
done; if he writes to me, I will look 
into it. because he is an old friend of 
ours; perhaps, he is the oldest member 
of this House; he takes personal inter-
est in the problems of the poor. 
Therefore, I was very much moved 
by what he said. I give him am 
assurance that I will look into it

request the hon. Minister to go through 
that printed report.

MR. CHAIRMAN : If this dialogue 
goes on, wc will never reach the end.

SHR[ R. K. KHADILKAR : So far 
as refugee resettlement in the Andamans 
is concerned, I am giving you the 
figures at the present juncture. In 
Betapur the Middle Andamans 329 
families have been settled. In Neil 
Island, as he mentioned, 98 families 
have been settled. In Little Anda-
mans, 123 families have been settled. 
So the total is 560 families. Another 
126 families have just gone there.

SHRI B. K. DASCHOWDHURY : 
But this was the reply given by your 
officials.

So far as the main issue of Andaman 
is concerned. I will be very brief. He 
has referred to the team. I will give 
him a few facts on that. The whole 
question is regarding the team. The 
hon. Member would realise that the 
Andaman-Nicobair Islands have rich 
iorest resources, and when wc think 
oi settling there, we have to remember 
one thing. Extraction of forest wealth, 
utilisation of forest resources, survey
ol land, all these preliminary things 
arc there. Then there is -also the ques-
tion of infra-structure, roads and water-
ways. All these things take a long 
time. But they are being done. When 
the team was set up in 1964-65, they 
thought that there were 75,000 persons 
on the mainland. They visualised that 
within five years this number will be 
doubled. But, when they thought of 
doubling the number, it was not all 
from outside because they have got to 
sec that the additional population that 
is growing th r̂e must also be found 
some place and land. Then, there are 
the landless labour as also the tribals. 
They also need some land. ...

SHRI SAMAR G UH A: Why is tht 
Minister giving a distorted picture?

SHRI R. K. KHADILKAR ; I am 
giving all the facts.

SHRI R. K. KHADILKAR : So far 
as the Greater Nicobar island is con-
cerned, as I said earlier when we send 
people, wc want to create a commu-
nity, a most integrated one and not an 
isolate one.

Another thing, we have look from 
the strategic point also. So, the Gov-
ernment have decided t o settle 
some ex-servicemen families. So, from 
that angle 100 families were sent in 
1969 and another 100 have just gone 
there. In all, it will be 400 on the 
East Coast and another 400 on the 
West Coast is the only possibility of 
settlement on that island and most of 
it, the land and settlement advantage, 
will go to the ex-servicenten. They 
have been persuaded to go and settle 
there.

Now, we come to the other infra-
structure things.

SHRI B. K. DASCHOWDHURY: 
Why should there be any discrimina-
tion between East Bengal refugees and 
ex-servicemen.

SHRI R. K. KHADILKAR: There 
»s one misconception. There was no 
plan. It was a sort of guidance. Later 
on, as 1 said, all these things will have 
to be worked out within the frame-
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work of the Union Territory adminis-
tration with their co-operation. For 
forestry, for water, for roads and for 
other facilities, all these things will 
have to be done.

SHRI B. K. DASCHOWDHURY : 
There is a discrimination in regard to 
financial assistance.

SHRI R. K. KHADILKAR : I must 
also mentiop about in one island, the 
Little Andaman. 1 will only mention 
in brief. Half the families from East 
Pakistan Displaced persons, that is. 
1100 will be settled on this. The total 
possibility is 2200. That is the pre-
sent position. I would like to again 
appeal because the other problem of 
repatriates from Sri Lanka is there. 
We have got to settle them and we are 
trying to settle some of them there. 
...(Interruptions). There is no possi-
bility and it is wrong to suggest to 
hand ovelr this area to one State and 
another area to another State. There 
is no possibility for that. As 1 said 
the Union Territory is administered 
by the Centre and we will have to 
accommodate both the repatriates from 
Sri Lanka— about 1 MX) families and 
also from East Pakistan Refugees.

To sum up, 1 would say one thing. 
All soirts of allegations have been 
bandied about. In the short time 
at my disposal, 1 am not in a position 
to give reply to them, but I say again 
and I repeat that there is no question 
of giving one treatment to one set oi 
refugees and another type of treatment 
to others. Even treatment is being 
given. And if you just brandy words 
about the treatment, it will create a 
wrong impression. I would appeal one 
thing to the hon. Members. Wc fully

fcast Pak. Refugees 
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realise the fate of the refugees becausc
23,000 familities are still in the camps; 
they are on my hand; I am trying to 
settle them on Poteru project near 
Dandakaranya in the coming years. So, 
we are doing every thing possible to 
settle them even outside West Bengal. 
' know there is pressure. West Bengal 
Economy has its own problems. In a 
situation like this, I would appeal to 
hon. Members that they should not 
raise the refugee problem in a fashion 
as if State Government does not cart 
so much, the Centre is neglecting them, 
ctc. This is not the way to look at the 
problem. Any difficulty regarding the 
settiement of these people or any feel-
ing that there is any discrimination, if 
in practice it is there, I will do every-
thing possible to remove. With these 
words I would conclude.

But I would give one offer to my 
friend. All people are eager and J 
would also encourage; he mentioned to 
me he would like to go to the 
Andamans. I made enquiries; at the 
present moment air service is close J 
and the season is not good. From 
April onwards, rain stsfrts. Therefore, 
at ter this season is over, if there is 
favourable weather and communication 
is established. 1 will sec at least a tew 
who are very much interested goin.; 
and visiting the island and seeing lor 
themselves what wealth there is ajui 
at the same time what tremendous 
problems wc have to overcome beiorr 
we use it as a settlement of displaced 
persons. Thank you.

19.12 HRS.

The Lok Subha then adjourned till 
Eleven of the Clock on Thursday, 
March 28, 1974/Clmitra 7, W h
iSUa).
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